FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S ARS Energy Private Limited
OPERATING IN THE POWER SECTOR AT CHENNAI
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of Indla (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS S

’ ' Name of the corporate debtor along with PAN &
| CIN/LLP No.

2 Address of the registered office

3 | URL of website

4 Details of place where majority of fixed assets
| are located

| =
5 : Installed capacity of main products/ services

M/S ARS Energy Private Limited

PAN: AAACA5351P

CIN: U40100TN1990PTC032178

Regd. Off.: 207, Eguvarpalayam Village, '
Gummidipondi, Tiruvallur, Gummidipundi, Tamil
Nadu, India, 601201

Not available ‘_

The plant is located at the above address in
Chennai. CD also owns a huge land parcel as part of
the plant as well as outside. S

60 MW Thermal Power Plant located in
approximately 63 acres of freehold land parcel. CD
also owns another approximately 15 acres of.
freehold land parcel in Kannambakkam, Tamil Nadu

' Quantity and value of main products/ services

| sold in last financial year

Plant of CD was shut down in March 2022

7 Number of employees/ workmen

8 Nos. Employees/ Workers

! Fur@her details including lists of creditors are
‘ available at URL:

i

Details are available with Resolution f’rofessional.
Kindly contact clrp.arsenergy@gmall.com and
in arsenergqy (@pwc.com

9 Eligibility for resolution applicants under section

The resolution applicants must be eligible under
Section 29A of the Insolvency and Bankruptcy Code,

2016. Details can be sought by emailing —

25(2)(h) of the Code is available at URL: cirp.arsenergy@gmail.com and
in_arsenergy @pwc.com
10 | Last date for receipt of expression of interest 3rd October 2025 |
Date of issue of provisional list of prospective
n resolution applicants sivQelohardliis
12 Last_d_ate for submission of objections to 13th October 2025
provisional list |
13 Datg of issue of final list of prospective resolution 23rd October 2025
applicants
Date of issue of information memorandum,
14 | evaluation matrix and request for resolution plans | 9th October 2025
to prospective resolution applicants _
15 | Last date for submission of resolution plans 8th November 2025
e ; cirp.arsenergy@gmail.com and
16 | Email id to submit EQI (mandatory) in_arsenergy @pwc.com B
Details of the corporate debtor’s registration Not Applicable
W status as MSME ot Applica

Smt. Ramanathan Bhuvaneshwari
Resolution Professional of ARS Energy Private Limited

IBBI Registration No. IBBI/IPA-002/IP-N00306/2017-18/10864

RP Office Address: C-006, Pioneer Paradise,

24th Main Road, 7th Phase, JP Nagar, Bangalore - 560078

Date: 18'" September 2025 / Place: Bengaluru

For ARS Energy Private Ltd

Interim Resolution Professional
PM’I. No. IBBUIPA-002/1P-N 00306/2017-18/10864
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Metro finds new spring
inits step after GST cut

Tax tweaks, fresh launches give footwear major a leg up on rivals

RAM PRASAD SAHU
Mumbai, 17 September

The stock of the largest listed foot-
wear player, Metro Brands, has out-
performed peers, gaining nearly
17 per cent over the past month to
close at ¥1,319.75 on Wednesday on
the BSE. In comparison, the aver-
age return for large listed peers in
the sector during this period stood
at around 7 per cent. The gains for
Metro Brands came on the back of
changes in goods and services
tax (GST), new launches, and
expectations of margin improve-
ment going forward.

A Kkey trigger for the stock is the
revisionin GST rates. Whilethe GST
rate for products priced above
32,500 remains at 18 per cent, the
rate for footwear priced up to2,500
has been cut to 5 per cent. Pre-
viously, the rate was 12 per cent for
products priced up to 31,000 and
18 per cent for those above ¥1,000.

Metro Brands derives about
40 per cent of its sales from prod-
ucts priced below ¥2,500. Analysts
at Kotak Securities, led by Umang
Mehta, expect organised players to
gain volume share from the unor-
ganised segment at economy price
points through price cuts. At pre-
mium price points, they expect
relatively lower price elasticity.

Emkay Global Financial
Services projects a 3 per cent
increase in revenue and an operat-
ingleverage-driven benefit of 7 per
cent at the operating profit level,
assuming demand elasticity of 0.8x
and full pass-through of the tax
benefit to consumers.

Further, the GST reduction
strengthens prospects for the value-
focused Walkway format, which is
expected to deliver a sharper value
proposition and accelerate the shift
from unorganised channels, note
analysts at the brokerage led by
Devanshu Bansal. Emkay has a
‘buy’ rating on the stock with a
target price of 31,475.

Additional revenue and profit
driversinclude the launch of Cross-

‘ o —

Stepping ahead

= Metro Brands BSE 500
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Compiled by BS Research Bureau
Sources: Bloomberg, BSE

overinthe premium range (34,490—
6,990) and the rollout of the com-
pany’s own outlet-store format,
Shoe Depot, in select markets
aimed at discount-seeking cus-
tomers. Shoe Depot retailsin-house
brands (Metro, Mochi), exclusive
brands (Crocs, FitFlop, Fila), as well
asoutside brands (Puma).

Despite these positives, the
Street will watch closely for signs
of ademand revival in the sector,
which has been sluggish across
brands and formats for the past
two years. Motilal Oswal notes that
performance in July and August
was further hit by heavy rains and

sales  cannibalisation from
multiple store openings within the
same micro-markets, leading to
fragmented demand.

Metro and Mochi are seeing
store-level sales cannibalisation,
keeping overall sales stable
but likely pressuring profitability
due to higher overheads. High-
street formats continue to outper-
form malls on productivity,
supported by repeat sales and
impulse buying.

However, overall market
momentum remains subdued.
Store managers remain cautiously
optimistic that the GST cutand the
early onset of the festival season
will lift demand, say analysts at the
brokerage led by Aditya Bansal.

The analysts expect a subdued
July-September quarter with either
adecline or low single-digit like-for-
like growth. Although the company
has underperformed in recent
quarters, it has stuck to its guidance
of profitability at over 30 per centand
mid-teen net profit margins.

Centrum Research, inanoteafter
the first quarter of 2025-26, high-
lighted that the company has out-
performed peers in revenue growth
and consistent profitability, and
expects it to sustain this trend. The
brokerage has a ‘buy’ rating on the
stock with a target price of ¥1,270.

MIDCAP FUNDS

Invest amid valuation
comfort, robust ecarnings
growth prospects

SARBAJEET K SEN

The midcap segment of the
equity market continues to
command investors’ attention.
Midcap funds recorded inflows
0f¥5,330 crore in August 2025
— the highest ever in a single
month, according to the
Association of Mutual Funds

in India (Amfi).

“Inflows in midcap funds
have been very consistent at
around 8-9 per cent of total
equity net inflow over the past
four to five years. In August, it
was even higher at around
11 per cent. This clearly shows
the increased conviction and
maturity of investors around
this category, which has strong
earnings growth potential over
the medium term,” says
Ankit Jain, senior fund man-
ager, Mirae Asset Investment
Managers (India).

Midcap schemes invest at
least 65 per cent of their corpus
in companies ranked between
the 101st and 250th by market
capitalisation. As of August 31,

YOUR
MONEY

“The Indian economy’s
growth path, along with rising
per capita income, offers a space
for many emerging businesses to
grow relatively faster, with vis-
ibility of sustaining that per-
formance in the near future,”
says Dalvi.

Valuations offer comfort

The recent market correction
has brought down valuations to
levels better suited for entry.
“With the past one year of time
correction, valuations have
become much more attractive,
from around 35x price-to-earn-

ings (P/E) in September 2024 to

2025, atotal of 67 midcap
schemes managed assets
worth I4.44 trillion.

Rewarding over long term
While high inflows during
periods of uncertainty may
appear counter-intuitive, it may
reflect investors’ maturity and
willingness to take calculated
risks. “We believe uncertain
times offer better opportunities
toinvest and reap the benefits of
future stability,” says Kirti Dalvi,
equity fund manager, Mahindra
Manulife Mutual Fund.

Growth potential

Asthe economy expands, many
midcap firms evolve into large
companies with stronger balance

Dhawan, founder and chief
executive officer, Plan Ahead
Wealth Advisors.

28x, which is around 15 per cent
premium to the historical aver-
age. This is quite reasonable in
the context of decent future
earnings growth potential,”
says Jain.
“Valuation premium of the
mid-cap index vis-a-vis the
large-cap index has corrected
from July 2024 to July 2025,

Strong long-term
track record

sheets and proven earnings track Period Category average returns (%)
records. Many sectoral leaders YTD 17

belong to this segment. “There is 1-year

growing belief that today’s mid- 3.year 208

cap companies are tomorrow’s :

large-caps, which makes the seg- S-year 253

ment aspirational,” says Vishal 10-year 16.4

Returns are for direct plans. Above
one-year returns are annualised.
Source: PBCS.in

offering some valuation comfort
— especially considering
midcap earnings are currently
growing at 14-16 per cent, com-
pared to 6-8 per cent for large
caps,” says Dalvi.

Volatility remains arisk
Midcaps are prone to sharper
declines than large-caps in fall-
ing markets. “The downside is
higher volatility and risk of sharp
drawdowns, with history show-
ing peak-to-trough declines of
40-50 per cent in bear markets.
Domestic systematic investment
plan (SIP) inflows are likely to
remain strong and provide stabil-
ity, but geopolitical events and
global shocks could create vola-
tility, given the higher sensitivity
of mid-caps compared to large-
caps,” says Dhawan.

Suitable for risk takers
Midcap funds are suited for
investors with a higher risk appe-
tite and longer horizons.
“Midcap funds should be
avoided by those with shorter
horizons or low tolerance for
volatility. Ideally, a long invest-
ment horizon of at least 10 years
isrecommended. A typical
equity portfolio can carry about
20 per cent in mid-caps, with
aggressive investors going up to
40 per cent when valuations are
lower,” says Dhawan.

Multicap, flexicap, and hybrid
schemes already provide some
midcap exposure. Investors
should factor in this overlap
before committing to a dedicated
mid-cap fund. Invest via SIPs
to manage volatility.

The writer is a Gurugram-based
independent journalist

You may still file tax returns after Sept 16 deadline: Here’s how

People who missed Tuesday’s
extended deadline to file income
tax returns (ITR) for assessment

portal by selecting the
appropriate assessment year
and choosing “belated”.

source,” said Niyati Shah, a char-
tered accountant and vertical
head of personal tax at 1 Finance.

mPay any pending self-asses-
sment tax before filing
mValidate bank details for refunds

year 2025-26 can still do it by
paying late fees and penalties.

The income tax department
will allow people to file “belated
return” until December 31.
According to the Central Board
of Direct Taxes (CBDT), this can
be done at the department’s

Penalties and interest

Filing taxes after the deadline
attracts a late fee: 1,000 if total
income is up to X5 lakh; ¥5,000

Read full report here: mybs.in/2eq8EZb

Besides the penalty, interest
may apply under Sections 234A,
234B and 234C on unpaid taxes.

Experts say people filing

if income exceeds 5 lakh. ‘belated’ taxes must:
“This penalty is levied evenif =~ mMatch pre-filled data
your taxes are fully deducted at with Form 26AS and AIS

And whatifyoualsomissthe
December 31deadline?

After December, taxpayers can
request “condonation of delay” on
the CBDT portal to fill the ITR.

mE-verify ITR within 30 days
of filing

COMPILED BY AMIT KUMAR

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013: Main Objects as per MOA of our Company: For information
related to the main objects of our Company, see “History and Certain Corporate Matters” on page 145 of the Red Herring Prospectus and Clause IIl (A) of the
Memorandum of Association of our Company. The MOA is a material document for inspection in relation to the Issue.

PRECAUTIONARY NOTICE TO INVESTORS:

INVESTORS ARE ADVISED TO READ THE RED HERRING PROSPECTUS INCLUDING THE RISK FACTORS CAREFULLY BEFORE TAKING AN INVESTMENT DECISION
IN THIS ISSUE. FOR TAKING AN INVESTMENT DECISION, INVESTORS MUST RELY ON THEIR OWN EXAMINATION OF THE ISSUER AND THIS ISSUE, INCLUDING
THE “RISK FACTORS” ON PAGE NO. 27 INVOLVED. SPECIFIC ATTENTION OF THE INVESTORS IS INVITED TO THAT ANY NEWS/ADVERTISEMENTS/ SMS/
MESSAGES/ ARTICLES AND VIDEOS, IF ANY, BEING CIRCULATED IN THE DIGITAL MEDIA AND/OR PRINT MEDIA, SPECULATING ABOUT THE INVESTMENT
OPPORTUNITY IN OUR COMPANY’S ISSUE AND ABOUT EQUITY SHARES OF OUR COMPANY BEING AVAILABLE AT PREMIUM AND/OR DISCOUNT TO THE
ISSUE PRICE (“MESSAGE") DURING THE ISSUE PERIOD IS AND/ OR WILL NOT AND/ OR HAS NOT BEEN ISSUED BY OUR COMPANY OR ANY OF OUR DIRECTORS,
KEY MANAGERIAL PERSONNEL, PROMOTERS, PROMOTER GROUP OR GROUP COMPANIES. ANY SUCH MESSAGE IN CIRCULATION IS MISLEADING &
FRAUDULENT ADVERTISEMENT AND ISSUED BY A THIRD PARTY TO SABOTAGE THE IPO, OUR COMPANY OR ANY OF OUR DIRECTORS, KEY MANAGERIAL
PERSONNEL, PROMOTERS, PROMOTER GROUP OR GROUP COMPANIES AND THE INTERMEDIARIES ARE NOT INVOLVED IN ANY MANNER WHATSOEVER.

Liability of Members: The Liability of members of Company is Limited.
Amount of Share Capital of Our Company and Capital Structure: The authorized and issued, subscribed and paid-up Equity share capital of the Company as on
the date of the Red Herring Prospectus is as follows: The authorized share capital of ¥ 1,500.00 Lakhs divided into 1,50,00,000 Equity Shares of 10/- each. The
Issued, subscribed and paid-up equity share capital of ¥ 1,020 Lakhs divided into 1,02,00,000 Equity Shares of ¥10/- each. For details of the share capital and
capital structure of the Company see “Capital Structure” on page 61 of the Red Herring Prospectus
Name of the Signatories to the MOA of the Company and the number of Equity Shares held by them: The names of the signatories of the Memorandum and
Association of the Company and the number of Equity shares subscribed by them at the time of signing of Memorandum of Association: Initial allotment to Ms.
Pariza Chaturvedi (5,000 Equity Shares) and Ms. Poonam Sharma (5,000 Equity Shares) being the subscribers of our Company.

LEAD MANAGER
TO THE ISSUE

Corporate Makers Capital Limited

611, 6th Floor, Pragati Tower, Rajendra Place, New Delhi- 110008
Telephone: 011 41411600; Email: info@corporatemakers.in
Website: www.corporatemakers.in

Investor Grievance Email: compliance@corporatemakers.in

Contact Person: Mr. Rohit Pareek/ Mr. Pawan Mahur
SEBI Registration Number: INM000013095
CIN: U65100DL1994PLC063880

Maashitla’

Criating Sucoeaful Peugle

REGISTRAR TO THE
ISSUE

Maashitla Securities Private Limited
451, Krishna Apra Business Square, Netaji Subhash Place, Pitampura, New Delhi — 110034
Telephone: 011-45121795-96; Email Id: rta@maashitla.com
Investor Grievance Id: rta1@maashitla.com

Website: www.maashitla.com

Contact Person: Mr. Mukul Agrawal

SEBI Registration No.: INR000004370

CIN: U67100DL2010PTC208725

COMPLIANCE
OFFICER

COMPANY
SECRETARY AND

Ms. Geeta Kumari
Address: A-58, Sector -6, NOIDA, Gautam Budh Nagar, Uttar Pradesh — 201301;

Contact No: +911203583845; Email ID: compliance@praruh.in; Website: www.praruh.in

Applicants can contact the Company Secretary and Compliance Officer or the Book Running Lead Manager
or the Registrar to the Issue in case of any pre-Issue or post-Issue related problems, such as non-receipt of
letters of Allotment, credit of Allotted Equity Shares in the respective beneficiary account and refund orders,
etc. All complaints, queries or comments received by Stock Exchange / SEBI shall be forwarded to the Book
Running Lead Manager, who shall respond to the same.

AVAILABILITY OF RED HERRING PROSPECTUS: Investors are advised to refer to the Red Herring Prospectus and the Risk Factors contained therein before
applying in the Issue. Full copy of the Red Herring Prospectus is available on the website of the SEBI at www.sebi.gov.in, the website of the Book Running Lead
Managers to the Issue at www.corporatemakers.in , website of company at www.praruh.in and website of stock exchange at www.bseindia.com

AVAILABILITY OF ABRIDGED PROSPECTUS: A copy of the Abridged Prospectus shall be available on the website of the Company, BRLM and SME platform of

BSE at www.praruh.in, www.corporatemakers.in and www.bseindia.com.

AVAILABILITY OF BID-CUM-APPLICATION FORMS: Bid-Cum-Application forms can be obtained from the Registered Office of the Company: Praruh
Technologies Limited, Book Running Lead Managers: Corporate Makers Capital Limited. Bid-cum-application Forms will also be available on the website of SME
platform of BSE www.bseindia.com and the designated branches of SCSBs, the list of which is available at websites of the Stock Exchange and SEBI.

BANKERS TO THE ISSUE / REFUND BANK / SPONSOR BANK: ICICI Bank Limited

SYNDICATE MEMBER: SMP Securities Limited
BANKER TO THE COMPANY: HDFC Bank Limited

Investor should read the Red Herring Prospectus carefully, including the “Risk Factors” beginning on page 27 of the Red Herring Prospectus before making

any investment decision.

All capitalized terms used herein and not specifically defined shall have the same meaning as prescribed to them in the Red Herring Prospectus.

Date — September 17, 2025
Place — NOIDA, Uttar Pradesh

For Praruh Technologies Limited

On behalf of the Board of Directors

Sd/-

Ms. Geeta Kumari
Company Secretary and Compliance Officer .

Praruh Technologies Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other
considerations, to undertake an initial public offering of its Equity Shares and has filed the Red Herring Prospectus with Registrar of Companies, Kanpur on September 16,
2025, website of Book Running Lead Manager to the issue at www.corporatemakers.in, website of the Company i.e. www.praruh.in and website of the BSE at www.bseindia.
com, respectively. Investors should note that investment in equity shares involves a high degree of risk and for details relating to the same, see section titled “Risk Factors”
beginning on page 27 of the Red Herring Prospectus. Potential investors should not rely on the Red Herring Prospectus for making any investment decision.

The Equity Shares offered in the Issue have not been and will not be registered under the U.S. Securities Act, 1933 (the “U.S. Securities Act”) or any state securities laws in the
United States, and may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of
the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in offshore transactions in
reliance on Regulations and the applicable laws of the jurisdiction where those offer and sales occur. There will be no public offering of the Equity Shares in the United States.

EICHER MOTORS

&= EICHER

CIN: L34102DL1982PLC129877

LIMITED

1

TATA
TATA POWER

GKW LIMITED
CIN - L27310WB1931PLC007026
Regd. Office: Administrative Building, 15t Floor, 97, Andul Road,

V

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S ARS Energy Private Limited

OPERATING IN THE POWER SECTOR AT CHENNAI

GKW

Howrah - 711 103, West Bengal

Regd. Office: Office number 1111, 11th Floor, Ashoka Estate, Plot Number 24,
Barakhamba Road, New Delhi - 110001
Telephone: +91 11 41095173
Corp. Office: #96, Sector 32, Gurugram - 122001, Haryana
Telephone: +91 124 4445070
Email: investors@eichermotors.com, Website: www.eichermotors.com

Notice is hereby given that the following Share Certificate(s) of Eicher Motors Limited (“the
Company”) have been reported as lost/misplaced/stolen by the below mentioned
registered holder(s) and they have applied to the Company for issue of duplicate share
certificate(s).

Name of Folio No.| Certificate Distinctive Nos. No. of shares
Shareholder No. From To |(Face value Rs.10 each)
Ravindra Pal 29863 40242 |  4022301| 4022400 100
Dhingra
Seema Vasant 72439 30306 | 3028701| 3028800 100
Chitre
Neeru Sonijointly | 86620 | 114725 | 24542720 | 24542745 26
with Rajesh Soni

Any person who has a claim in respect of the said certificate(s) should lodge his/her claim

with all supporting documents with the Company at its registered office address at Office

No. 1111, 11th Floor, Ashoka Estate, Plot No. 24, Barakhamba Road, New Delhi-110001,

India. If no valid and legitimate claim is received within 15 days from the date of publication

of this notice, the Company will proceed to issue duplicate share certificate(s)/ Letter of

Confirmation to the person(s) named above subject to verification of all documents and no
further claim would be entertained from any other person(s).

For Eicher Motors Limited

Sd/-

Atul Sharma

Company Secretary & Compliance Officer|

Date : September 17, 2025
Place : New Delhi

When industry giants
speak,
everyone listens.

In-depth Q&As with market
mavens — every Monday
in Business Standard.

(Corporate Contracts Department, 5" Floor Station B)
Tata Power, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashtra, India.
(Board Line: 022-67175329, Mobile: 7208090025) CIN: L28920MH1919PLC000567

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendors for
the following package.

“2 YEARS AMC FOR GARDENING MAINTENANCE SERVICES AT TATA
POWER TANKAGE DIVISION, TROMBAY THERMAL POWER STATION”.
Interested and eligible bidders to submit Tender Fee and Authorization Letter
before 2400 hrs. of 30" Sept 2025. For detailed NIT, please visit Tender
section on website https://www.tatapower.com. Also, all future corrigendum’s
if any, to the said tender will be published on Tender section of above website
(Tata Power >Business Associates >Tender Documents) only.

ramco

RAMCO SYSTEMS LIMITED
CIN: L72300TN1997PLC037550
Registered Office: 47, P S K Nagar, Rajapalayam - 626 108
Corporate Office: 64, Sardar Patel Road, Taramani, Chennai - 600 113
E-mail : investorrelations@ramco.com Website: www.ramco.com
Phone: +91 44 2235 4510/6653 4000, Fax: +91 44 2235 2834

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES
Pursuant to SEBI circular No.SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated
2" July 2025, shareholders are informed that, a special window is opened only for
re-lodgement of transfer deeds, lodged prior to 1* April 2019, and which were

rejected/returned/not attended to, due to deficiency in the documents /process/or
otherwise.

This facility of re-lodgement will be available from 7" July 2025 to 6" January 2026.

Shareholders are requested to re-lodge such cases with the RTA, latest by
6" January 2026 atthe following address:

Cameo Corporate Services Limited (Unit: Ramco Systems Limited)
‘Subramanian Building’, No.1, Club House Road,

Chennai - 600002. Tamil Nadu, India

Phone: +91 44 4002 0700

Online Investor Portal : https://wisdom.cameoindia.com

Website : www.cameoindia.com

The lodger must have a demat account and provide its Client Master List (‘'CML),
along with the transfer documents and share certificate, while lodging the

Phone Mo: 033 2668 5247/2668 4763
Email id: gkwro@ghw.in; Website: www. gkwitd.com

NOTICE OF SPECIAL WINDOW FOR
RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Further to our Newspaper advertisement on 220 July, 2025, it is again brought
to the notice of the shareholders of GKW Limited that in terms of SEBI Circular
No. SEBI/HO/MIRSD/MIRSD-PoD/P/CIR/2025/97 dated 2"¢ July, 2025, a
special window has been opened for a period of 6 (six) months from 7! July,
2025, only for re-lodgement of transfer deeds which were lodged prior to 15t
April, 2019 and were rejected /returned/not attended due to deficiency in the
documents/process/ or otherwise.

Eligible shareholders are requested to approach CB Management Services
Pvt. Ltd (Company's RTA) at Rasoi Court, 51" Floor, 20, Sir R.N. Mukherjee
Road, West Bengal, Kolkata- 700001, Contact no: 033-40116700, Email-id:
rta@cbmsl.com, to re-lodge the documents completed in all aspects on or
before 6 January 2026. During this period, the securities that are re-lodged
for transfer shall be issued only in demat mode subject to compliance with
due process for such transfer-cum-demat requests.
We urge all the eligible shareholders who had submitted transfer requests in
the past and are yet to receive transferred shares due to deficiencies, to take
benefit of this special window introduced in the interest of investors.

For GKW Limited

- e

Business Standard
Insight Out
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documents for transfer with RTA.

For RAMCO SYSTEMS LIMITED

Sd/-

Place: Chennai MITHUN V
Date: September 17, 2025 COMPANY SECRETARY

ASSAM POWER GENERATION CORPORATION LIMITED

NOTICE INVITING TENDER

E-Tenders are invited from the intending contractors/firms/suppliers for
execution of "Supply, Installation, Testing and Commissioning of Cooling
Tower Fans, Fills, Drift Eliminators, etc. in the existing Cooling Tower of
NRPP, APGCL, Namrup.” required in Assam Power Generation Corporation
Limited under the Department of Power, Govt. of Assam, with an estimated
amount of INR2,37,79,738.54. An amount of INR 5.00 Lakh is to be
submitted as EMD/Bid Security. The Tender documents can be downloaded
from www.assamtenders.gov.in from 18/09/2025 (10:00 hours).
eThe last date of submission of tender document is
13/10/2025 (12:00 hours)
 The bids will be opened online on the e-procurement portal
on15/10/2025(12:00 hours)
The TIA reserves the right to accept or reject any bid/tender, and to cancel/
annul the bidding process and reject all bids at any time prior to contract
award.

Name of the TIA: Chief General Manager (Gen), APGCL g,
Address of the TIA: 3° Floor Bijulee Bhawan, Paltanbazar, Guwahati-1 5

Sd/- Chief General Manager (Gen)

— FC/24

APGCL, Bijulee Bhawan, Guwahati-1

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. |Name of the corporate debtor along

with PAN/ CIN/ LLP No.

M/S ARS Energy Private Limited
PAN: AAACA5351P
CIN: U40100TN1990PTC032178

N

- |Address of the registered office

Regd. Off.: 207, Eguvarpalayam Village,
Nadu, India, 601201

Gummidipondi, Tiruvallur, Gummidipundi, Tamil

w

.| URL of website

Not available

~

. | Details of place where majority of fixed

assets are located

part of the plant as well as outside.

The plant is located at the above address in
Chennai. CD also owns a huge land parcel as

o

. | Installed capacity of main products/ services

60 MW Thermal Power Plant located in
approximately 63 acres of freehold land parcel.
CD also owns another approximately 15 acres
offreehold land parcel in Kannambakkam, Nadu.

Quantity and value of main products/
services sold in the last financial year

Plant of CD was shut down in March 2022

~

. | Number of employees/ workmen

8 Nos. Employees/ Workers

in_arsenergy_@pwc.com

Details are available with Resolution Professional.
Kindly contact cirp.arsenergy@gmail.com and|

Sd/- 8. | Further details including last available

Raju Shaw financial statements (with schedules) of

Place : Howrah Company Secretary two years, lists of creditors are available at :
Date : 17! September, 2025 ACS : 36111

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at URL:

— cirp.arsenergy@gmail.com and
in_arsenergy_@pwc.com

The resolution applicants must be eligible under
Section 29A of the Insolvency and Bankruptcy
Code, 2016. Details can be sought by emailing

. | Last date for receipt of expression of interest

3rd October 2025

. | Date of issue of provisional list of
prospective resolution applicants

8th October 2025

. |Last date for submission of objections to

provisional list

13th October 2025

.| Date of issue of final list of prospective

resolution applicants

23rd October 2025

. | Date of issue of information memorandum,
evaluation matrix and request for resolution|
plans to prospective resolution applicants

9th October 2025

o

| Last date for submission of resolution plans

8th November 2025

=)

. |Email id to submit EOI (mandatory)

cirp.arsenergy@gmail.com and
in_arsenergy_@pwc.com

3

- |Details of the Corporate Debtor's

registration status as MSME

Not an MSME.

Smt. Ramanathan Bhuvaneshwari
Resolution Professional of ARS Energy Private Limited

IBBI Registration No. IBBI/IPA-002/IP-N00306/2017-18/10864

24th

Office Address: C-006, Pioneer Paradise,
Main Road, 7th Phase, JP Nagar, Bangalore - 560078
Date: 18" September 2025 / Place: Bengaluru




	signed FORM G 18.9.25
	33 (1)


{"type":"Form","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}



